
 

SHRI N. K. P. SALVE: Madam, I want to 
assure the hon.. Member that we are equally 
worried about a healthy parliamentary 
democracy. (Interruptions) Madam, if I am 
not allowed to speak they will be responsible. 
Madam, I want to assist you. (interruption) 

THE DEPUTY CHAIRMAN; I al 
lowed Mr. Shiv Shanker yesterday... 
(Interruptions) But, unfortunately, 
none of the Members listened to the 
request from the Chair the whole day. 
And I am telling you this is not the 
way to abide by the rules of the 
House. Yesterday I permitted Mr- 
Shiv Shanker to speak in rapt silence. 
The whole day the matter was dis 
cussed. I thought ...(Interruptions) 
Just a minute. Don't interrupt me... 
(Interruptions) Just a minute, please. 
If you are not satisfied... (Interrup 
tions) By shouting in the House you 
cannot... (Interruptions). If you are 
not satisfied, one person can get up 
and say: we are not satisfied. But to 
raise slogans in the House is against 
the Rules, I shall not permit this. 
Mr. Salve... (Interruptions) Please 
sit down. (Interruptions). Mr. Salve, 
you tell me, is this the way to behave 
when I am speaking? Is this the way 
to behave (Interruptions). Please do 
not interrupt me. Mr. Salve,... (In 
terruptions) Sit down. (Interrup 
tions) Mr. Salve, if you are not sitting 
there, if you are sitting in the Chair, 
what would you do? 

• SHRI N. K. P, SALVE: I respectfully bow 
to. what you say. (Interruptions) 

THE DEPUTY CHAIRMAN: Okay. -L 
allow you to speak. But you must promise, as 
the Deputy Leader of your party that your 
Members will allow me to do the business 
which is listed. You  decide  amongst  
yourself.     Mr. 

murder case Salve, I need 
your help and cooperation—of a major 
political party in this House—to restore peace 
and order and let us run some business. (Inter-
ruptions) I allow Mm to speak but want only 
one promise that then there will be quiet and 
peace in the House, otherwise I will not allow. 
(Interruptions). I allow him or him or 
anybody you identify. You make your Mem-
bers keep quiet. (Interruptions). I will allow 
one person. (Interruptions.) Please take your 
seats. (Interruptions). 

 

ALLEGED     INTERFERENCE     WITH 
THE JUDICIAL PROCESS    IN THE 

SYED MODI MURDER CASE 

THE DEPUTY CHAIRMAN; Mr. Salve, 
you identify one person. It is not my choice. I 
leave it to you as the Deputy Leader of the 
party. I will allow one person to speak for 
two minutes and then I will continue with the 
List of Business., If you agree, it is fine. 
Otherwise, I am going ahead with the 
business. (Interruptions). O.K. Don't allow. It 
is up to you (Interruptions) I am giving you 
the best of offer.. If you are not prepared to 
accept it it is entirely up to you. If you don't 
allow the business, it is up to you. 

SHRI N- K. P. SALVE (Maharashtra) : 
Kindly gave me a minute to express our 
viewpoinit in the matter. Yesterday, the 
agreement that we had arrived at... 
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THE DEPUTY CHAIRMAN: I know. 
That is for you to see. It is for you to see 
whether it was a bazar or it was the 
Parliament of India. You should know.   
(Interruptions), 

SHRI N. K. P. SALVE: Madam, the spirit 
of yesterday's agreement has been hopelessly 
violated. We want redressal. A certain 
gentlemen's agreement was arrived at 
yesterday. The spirit of  that agreement vas 
that if specific allegations were made, a reply 
would be given. No denial has come. Mr. 
Dhawan has made very serious charges 
against the Prime Minister. 

THE LEADER OF THE HOUSE (SHRI M. 
S. GURUPADASWAMY): He is repeating 
what was said yesterday. It was closed 
yesterday. There was a reply from my 
colleague. (Interruptions} 

SHRI N. K. P. SALVE: If the Gov 
ernment is to be guilty of violation in 
accordance with the spirit of the 
agreement yesterday, then please 
don't blame us. Madam, I urge upon 
you that the sanctity of the agree 
ment and the spirit of the agreement 
has to be maintained. Very serious al 
legations ............. 

SHRI M. S. GURUPADASWAMY: Do 
you want the agreement at your convenience? 
You know what was done yesterday. Don't 
talk about the agreement. You have no 
respect for any agreement. (Interruptions) I 
say that you have no respect for any 
agreement.   (Interruptions). 

THE DEPUTY CHAIRMAN; Please have 
order in the House. I allowed Mr, Salve to 
place his viewpoint. Now will you restore 
order in the House? 

SHRI N. K. P. SALVE Madam, my 
respectful submission has been that in 
accordance with the spirit of the agreement 
we expected a reply. Certain very serious 
allegations of a very personai  nature   on  the  
integrity  of 

the Prime Minister have been made, 
(interruptions). Tney are only allegations. 
Tney are only allegations iml-pinging on the 
question of... (inter. rupuons). Now that the 
Prime Minister is here, the matter can be 
resolved. K-ndiy allow tnose allegations to be 
repeated here. 

THE DEPUTY CHAIRMAN: No 
repetition. I am not. permitting any 
repetition. 

SHRI N. K. P. SALVE: That is the sprit of 
tne agreement. 

THE DEPUTY CHAIRMAN: What has 
oeen said is in tne records. 

SHRI M. S. GURUPADASWAMiT: The 
agreement has been repudiated yesteraay. 

(interruptions} 

SHRI N. K. P, SALVE. There has been no 
repudiation. 

THE LEADER OF' THE OPP^ai-TIUIM : 
Mauam, tne repry that was givn by the hon. 
Hume minister was most un-satisiactory. one 
non. Jrrime iviuuoier is here, we wny, request 
mm to piease say sometning so tnat we may 
be satisfied. 

The DEPUTY CHAIRMAN: Now the 
Pnme Minister has come. Please let nim nmsn 
and alter tnat tne matter will be closed, (iru-
errpnons) No repetition of yesterday s dcoate. 
No. it is never done in the mstory of Parlia-
ment, i will not try new traditions, it lias 
never been dune in the mstory of paniament 
mat whatever is spoken yesterday is repeated. 

THE PRIME MINISTER (SHRI 
VISHWAlSATH PRAXAP SINGH): 
Madam, I do not want to take cover under 
any technicalities. If the hon. Members have 
any allegation, they are free to Put it against 
me. I am before the House, and 1 suomit my-
self to the House, in public life, I have never 
done it. And tney should be  bold to make   
....(Interruptions) 



 

THE DEPUTY CHAIRMAN; Please do 
not interrupt. 

SHRI N- K. P. SALVE; Madam, he has 
fairly made an offer. He has made a fair 
offer. 

(Interruptions) 

 
Please take your seats. The Prime Minister 

himself has allowed. It is okay. 
{Interruptions) Mr. Reddy, please take your 
seats. (Interruptions) 

SHRI R. K. DHAWAN (Andhra Pradesh): 
Well, your Prime Minister himself invites me 
to speak, and you are interfering. What is all 
this I do not know. You have no respect even 
for your Prime Minister? 

SHRI N. K. P. SALVE: He has made a fair 
offer. 

SHRI N. K. P. SALVS: He has no respect 
for your Leader? You have no respect for 
your Prime Minister even. 

(Interruptions) 

SHRI N. K. P. SALVE: He wants to 
honour the agreement that is arrived at. 

(Interruptions) 

THE DEPUTY CHAIRMAN: Yes, Mr. 
Dhawan. 

 

murder case SHRI R. K. 
DHAWAN:   No, he is not our  Prime Minister.     
He is the country's   Prime    Minister. (Intemip-
tions) 

SHRI P. SHIV SHANKER He is the Prime 
Minister of all of us. He is the Prime Minister 
of the nation. (Interruptions) 

SHRI R. K. DHAWAN: He is the Prime 
Minister of India; yi-ur Prime 
Minister,

not our     Prime    Minister. 

SHRI   GURUDAS  DAS     GUPTA: 
Madam there is a limit to this.   (In. 
terruptions).  He  does  not know the 
Parliamentary niceties.  It cannot    be 
allowed....   (Interruptiows) 

THE DEPUTY CHAIRMAN: Please sit 
down. I will look into the record. If there is 
anything which is wrong, I will remo/e it. 

(Interruptions) 

SHRI GURUDAS DAS     GUPTA 
(West    Bengal). Mr. Dhawan cannot 
be   allowed     to hold this Parliament 
into ransom... 

(Interruptions) 

THE DEPUTY CL AIRMAN: Please sit 
down. 

SARDAR JAC-JIT S1NGR AURORA 
(Punjab):  is only appropriate that the 
Leadat" cf the Opposition... (Interruptions) 

THE DEPUTY CHAIRMAN: Please sit 
down. 

SHRI SANGH PRIYA GAUTAM (Uttar 
Pradesh):  On a point of order. 

THE DEPUTY  CHAIRMAN:   I  am not 
allowing you any poim of order. I have identified 
Mr. Dhawan and he '     will speak. Please sit 
down. 
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SHRI R.K. DHAWAN; Madam, as you and 
this august House know, the i issue of removal 
of the public prosecutors in the so-called Modi 
murder case was raised in the House yesterday. 
Various speakers mentioned various things. I 
had raised certain specific points. 

Now, I am not concerned with the 
merits or the demerits of the case. 
It is none of my business. Nor is it 
my concern as to what considerations 
weighed with the Government; whe 
ther it was the economy considera 
tion or it was some political consider 
ation or, for that matter, any other 
consideration which weighed most 
with the Prime Minister cr, 
for       that matter      with       the 
Government. Of      course, the 
whole country knows—although the Prime 
Minister would not tell us— what was the 
consideration which weighed with him. 

Madam, I had raised certain specific points to 
which I expected a reply from  the  Home  
Minister.  The  points were these. When was 
the issue raised, that such and such public 
prosecutors should be removed from    this 
case? In other words, when was this initiative 
taken? What was the need? Was it only on 
account of economy, as mentioned by the 
Home Minister, or, was it before the 6th—as he 
nas said—that    the issue was    taken up that 
such and such persons should be removed from 
this case? Is there any officer by the  name  of 
Mr.  Sharrna, a  senior  police  officer—Mr.     
Chinta-mani  Sharma—he  is  also  on  record-
who initiated such    a note? Did this note go to 
somebody?  At what level was  it  seen   and  
who   approved  this note? What was the note? 
When was this order issued and was it brought 
to  the notice  of  the  Prime Minister at  that  
time?   (interruptions)   I    say this  because  
the  CBI, the investigating agency, is directly 
under the control of the Prime Minister. Does 
anybody believe, does anybody from the other   
side   believe-as   Mr.   Som   Pal was saying—
that the CBl would take any aetion without     
the    knowledge 

murder case and approval of the 
Prime Minister? I have had to face the CBI 
between 1977 and 1980 and I know what the 
CBI does, what they do. Does anybody from 
the other side want me to believe   
that...(Interruptions): 

 
SHRI R.K. DHAWAN; Does the hon. 

Prime Minister want me to believe  that  very  
senior  police  officers 
...(Interruptions') 

SHRI N.K.P. SALVE; Madam, what are 
these interruptions? You reprimanded      
us... (Interruptions) 

THE DEPUTY CHAIRMAN: I never 
reprimanded anybody. I only want that there 
should be some sense. What happened 
yesterday, you  know  very   well.   
(Interruptions) 

SHRI R.K. DHAWAN: Does the hon. 
Prime Minister want us to believe that the 
CBI takes action without his knowledge, or, 
is it that the senior    police  
officers...(Interruptions) 

SARDAR JAGJIT SINGH AURORA:   
He should only ask questions. 

SHRI R. K. DHAWAN:   I am only asking  
questions.   Some   senior  police officers,  
who  are facing trial,  against whom cases are 
pending in the Supreme Court,  and    who  are     
on bail, have   been   appointed   to   some   
sensitive posts in    the    Government    and 
they are directing the policies of the 
Government. I charge the Prime Minister that 
a very senior officer, against whom a criminal    
case is pending in the Supreme Court, and 
who is on bail,  has  been  appointed  to  a  
sensitive post in the Government.  (Inter-
ruptions)   Why  are  you  bothered?  It is  a 
question regarding the CBI and police  
officers.   ('Interrurtirtis) 
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AN HON. MEMBER: What is the name?   
(Interruptions) 

SHRI R. K. DHAWAN: Let the hon. 
Prime Minister find out and let me know. 
(Interruptions) If the Prime Minister does not 
have the in-fromation, let me know. 
(Interruptions) 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh): You cannot mislead the 
House. (Interruptions) 

SHRI RK. DHAWAN: Were the 
instructions that the public prosecutors should 
be removed verbal or written? By whom were 
they given? And when, ultimately, this matter 
came to the notice of the Prime Minister, 
what action did he take? Of course, the Home 
Minister has said about that. But what was the 
recording on the file? So, I pleaded before the 
Home Minister again and again yesterday that 
he should let me know, but there was no reply 
to the points I made and that is why the reply 
of the Home Minister was not at all 
convincing.   (Interruptions). 

THE DEPUTY CHAIRMAN: I am not 
permitting you. Please do not keep raising 
your hands. There is an order in the House. 
The Prime Minister is here. Shri Salve said 
that Mr. Dhawan wanted to speak. The Prime 
Minister agreed and so I allowed him. Now 
the Prime Minister will answer. 

SHRI VISHWANATH PRATAP SINGH; 
Madam, yesterday for quite some time hon. 
Members were agitated and also the 
proceedings of the House could not go ahead. 
Now I have come to know the formulation of 
it as Mr. Dhawan has said. One fact is, while 
these lawyers, about whom reference is being 
made, were arguing the case in Luck-iow on 
behalf of the Government, it was being 
argued in the House that they were not there.  
This  is fact number  one. 

SHRI N.K.P. SALVE; We never said that 

THE DEPUTE CHAIRMAN: Let him 
answer, (interruptions). Please Mr. Salve.  
(Interruptions) 

SHRI N.K.P. SALVE: Mr. Prime Minister 
must know that he said in turn  that  they had 
been reinstated. 

THE DEPUTY CHAIRMAN; If Shri Shiv 
Shanker did not say, perhaps somebody else 
said that. (Interruptions). I did not allow any-
body to interrupt Mr. Dhawan and I would 
not allow anybody to interrupt the Prime 
Minister, j. am sore about it. 

SHRI VISHWANATH PRATAP SINGH; 
This fact goes unchallenged by the 
representatives of the opposition, 
(interruptions). Is it accepted or not that 
when those lawyers were arguing the case on 
behalf of the Government, at the very same 
time it was being argued that they were not 
there and that they had been removed? 

SHRI N.K.P. SALVE: Nobody has argued 
like that, Madam. You have a look at the 
record.  (Interruptions). 

THE DEPUTY CHAIRMAN: I am not 
allowing anybody. Yes, Mr. Shiv Shanker. 

SHRI P. SHIV SHANKER: Madam 
Deputy Chairman, it is useful to recall, 
yesterday I had myself said that the Prime 
Minister was pleased to reinstate them. That 
has come in the papers. I have said it myself. 
Yesterday when I started I made the position 
clear that they are working because of your 
orders. I have already said that. 

SHRI VISHWANATH PRATAP SINGH: 
Thank you for the secona fact. I do not have 
to say it. The Leader of the Opposition, Shri 
Shiv Shankerji, is a fair person. He has 
confirmed that I had passed the orders to 
reinstate the lawyers in the Modi case and 
also in the case where charges were there 
against people for attacking the ex-Prime    
Minister, 
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Shri Rajiv Gandhi. And one thing more. In the 
whole of the country while aH the lawyers have 
been removed, only these two lawyers have been 
reinstated. It is a total reply to aH the suspicions that 
you want to raise. It is a complete and total reply to 
your suspicions. 

SHRI R. K. DHAWAN; Is this the reply? Hon. 
Prime Minister, you know the functioning of the 
Government. Is this the reply? (Interruptions): 

SHRI        V. NARAYANASAMY 
(Pondicherry); Why don't you reply in what way he 
is related to you? (Interruptions). 

THE DEPUTY CHAIRMAN: I would not like 
Members to bring in the relations in this House. 
Members are Members, they are nobody's relations 
here. So, please do not mention it again and do not 
force me to remove it from the record. You should 
be decent yourself to remove it. I would not allow 
any relations to be mentioned here. 

1.00  P.M. 

SHRI VISHWANATH PRATAP SINGH; 
Madam, I do not have a daughter. Where is the 
question of a son-in-law? 

 
SHRI VISHWANATH PBATAP SINGH: I have 

only two sons. If somebody wants to... 

SHRI R.K. DHAWAN; You recognise your 
own daughter only in your relations? 

 
SHRI VISHWANATH PRATAP SINGH;   

Take it in good humour. 

THE DEPUTY CHAIRMAN; We are not 
discussing all that. Don't talk irrelevant. 

 

THE DEPUTY CHAIRMAN: please sit 
down. We are not discussing that. I am going 
to adjourn the House for lunch. Let the Prime 
Minister. finish his speech and I am going to 
adjourn the House. 
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mitted you. I do not like these interruptions. I am 
warning the Members that I will adjourn the 
House. Please don't interrupt like this. It is not pro-
per...No, doesn't matter. I am not allowing you. If 
you feel that it is a serious discussion for which 
you asked the Prime Minister to come, please let 
him reply. We have had one full day...No, I will 
not permit you. 

SHRI R.K. DHAWAN: Madam, he referred to 
Mrs. Gandhi's assassination case. 

THE DEPUTY CHAIRMAN: I say, please take 
your seat. Many things have been said. 

SHRI R K. DHAWAN: He was a party to that 
decision. 

 
THE       DEPUTY CHAIRMAN: 
Please sit down, Mr. Abrar Ahmed. I am not 
permitting you. Don't make a mockery of this 
House. Yesterday we discussed this matter for the 
whole day. I am warning the Member that if they 
do not want to listen to the Prime Minister, I will 
adjourn the House and the matter will be closed. 

SHRI VISHWANATH PRATAP SINGH: Now 
the issue has been raised as to how they were 
removed and how they were reinstated. That is the 
next issue. Two you have agreed with me totally. 
One, you have agreed that while they were arguing 
the case there, here it was being argued that they 
were not  there...Olntemtptions)... 

SHRI P. SHIV SHANKER; You seem to havve 
been wrongly informed.  Nobody  said  
that...(Interreptions) 

SHRI VISHWANATH PRATAP SINGH: I will 
modify it. All right, nobody said  like  that.  Very  
happy! 

THE DEPUTY CHAIRMAN;     Just a 
minute. Mr. Dhawan, please,   1 per- 



 

I think the impression is removed. Nobody 
said like that. All right, this much fact you 
agree, that those lawyers were arguing the 
case in Luck-now yesterday. There is no 
disagreement on that. 

SHRI VISHVJIT P. SINGH: Yes... 
(Interruptions)... 

SHRI VISHWANATH PRATAP SINGH: 
Yes, No. 1. No. 2, it is agreed by you that I 
reinstated those lawyers. 

SHRl VISHVJIT P. SINGH: Yes. 
...(Interruptions)... 

SHRI VISHWANATH PRATAP SINGH; 
Thank you. No. 3; You agree, that while in 
the whole of the country all the lawyers are 
removed, only these two are reinstated. 

SHRI VISHVJIT P. SINGH: We don't 
agree...(Interruptions)... 

SHRI VISHWANATH PRATAP SINGH; 
Madam, I am saying it on the floor of the 
House: While in the whole of the country all 
the lawyers are removed, only the Modi case 
lawyers and the Rajiv Gandhi case lawyers 
are reinstated. 

SHRI VISHVJIT P. SINGH: May I say 
something?...CIniemiptions)... I would like to 
say just one thing. ... (Interruptions )... 

THE DEPUTY CHAIRMAN: The Law 
Minister is on his legs. Please sit down. Yes, 
Mr. Dinesh Goswam:. ...(Interruptions)... 

SHRI R. K. DHAWAN: Will the Prime 
Minister be pleased to state the total number 
of lawyers removed throughout the 
country?...(Interru-tions)...What is the total 
number of lawyers removed? 

SHRI VISHVJIT P. SINGH: I charged   
that   only...   (Interruptions)... 

SHRI VISHWANATH PRATAP SINGH; 
There has been no reinstatement of any other 
lawyers. 

SHRi R. K. DHAWAN; How many have 
been     removed?...(Interruptions) 

THE DEPUTY CHAIRMAN: Tins is not 
the Question Hour—I must remind the 
Members. Mr. Dhawan, please, this is not the 
Question Hour. You raised certain issues 
today. Let him  answer...(Interruptions)... 

SHRI R. K. DHAWAN: He said 
"throughout the country." Does he know the 
number of people who have been   
removed?...(Interruptions)... 

SHRI VISHWANATH PRATAP SINGH;   
Will,  Madam, the  fae   is... 

SHRI P. SHIV SHANKER: I would 
request the honourable Prime Minister to 
straightway speak out and settle the matter 
instead of complicating it...(Interruptions)... I 
fear you are complicating it more..(Interrup-
tions)... 

SHRI MOTURU HANUMANTHA RAO 
(Andhra Pradesh): Why don't you allow him? 
You wanted him here. Please hear him... 
(Interruptions)... 

SHRI VISHWANATH PRATAP 
SINGH; What the Minister of State 
for Home said yesterday was that 
there was a general order, AS soon as 
it came to my notice that under this 
general order the lawyer related to 
the case of attempt on the 
life of the ex-Prime Minister 
and      also      the      Modi murder 
case lawyer      have      been      re- 
moved, I immediately passed orders that they 
should be reinstated, and they were 
reinstated. That is the simple fact. 

SHRI MADAN BHATIA (Nominated). I 
want to know...(/nterrup-tions) ... 

THE DEPUTY CHAIRMAN; Mr. Bhatia^ 
don't you understand when I say that this is 
not the Question Hour? Mr. Dhawan has 
raised some issues. Let the Prime Minister 
answer. 
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[The Deputy Chairman] 

You can't get up like this. You are a lawyer, 
you should know what are the rules and 
regulations. Can you do it in the court like 
this? Please sit down. You are a lawyer, you 
are an educated person, you know the Rule 
Book. I can't allow it like this . 
(Interruptions)... 

SHRI P. SHIV SHANKER: Have you 
finished, Mr. Prime Minister? 

SHRI VISHWANATB PRATAP SINGH: 
Yes. 

SHBI P. SHIV SH ANKER: We are sorry. 
We have not been satisfied with the various 
questions that have been raised. I think the 
only way out for us is that as a protest we 
walk out. [At this stage some hon. Members 
left  the  Chamber.} 

THE MINISTER OF STEEL AND 
MINES        WITH ADDITIONAL 
CHARGE OF MINISTRY OF LAW AND 
JUSTICE (SHRI DINESH GO-SWAMI):  
Madam, I have to state... 

THE DEPUTY CHAIRMAN: I have to 
adjourn the House for lunch. Just a minute. It 
is late today. I have to adjourn the House. 
Mr. Law Minister, what do you want to say? 

SHRI DINESH GOSWAMI: I will take 
one minute. 

THE DEPUTY CHAIRMAN:  Yes. 

SHRI DINESH GOSWAMI: Madam, I 
made a statement yesterday. It is related to 
this. I made a statement yesterday that in the 
past Judges had been appointed without the 
recommendation of the Chief Justice. I have 
records of more tban three cases to show that 
the Judges have been appointed without the 
recommendation of the Chief Justice. 
(Interruptions) I also assured that I would 
place the records on the Table of the House, 

SHRI ATAL BIHARI VAJPAYEE: No, 
Madam, not on the Table. 

SHRI DINESH GOSWAMI. The records 
should be shown to you. But I feel that it will 
be improper on my part, subject to the 
permission of the House, to lay it on the Table 
of the House because in that case I will drag 
the names of the Judges who are discharging 
their duties. I had a talk with the Leader of the 
Opposition. I told him that I would show the 
file to him. If he is satisfied, then I feel that I 
am vindicated. The matter can rest there, if the 
House so approves. 

2.00 P.M. 

 
THE DEPUTY CHAIRMAN; I re 

quest the Law Minister that if the 
Leader of the Opposition and the 
Leader of the House so agree, then, 
this file can be shown in the presence 
of the Chairman, and the matter ----------------  

 

THE  COMMISSIONS     OF     INQUIRY 
(AMENDMENT)  BILL,   1990—Cpntd. 

THE DEPUTY CHAIRMAN: We have a 
small Bill. If the Members would agree, we 
will finish it. You have moved it. I am just 
putting it to vote for passing it. 

The question is: 


